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1. This departmental enquiry is directed against 1) Sri. C.S.
Ningolli, Junior Engineer (Retired), KHB Colony, Muddebihal,
Vijayapura District and 2) Sri. Mahesh Heralagi, Chief Officer,
Talikote Town Municipal Council, Muddebihal Taluk, Vijayapura
District (herein after referred to as the Delinquent Government

Officials in short “DGOs”).

2. After completion of the investigation, a report U/sec. 12(3) of
the Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

S In view of the Government Order cited above at reference-2 and
3, the Hon’ble Upa Lokayukta-1, vide order dated : 17/04/2017 cited
above at reference-4, nominated Additional Registrar of Enquiries-4
of the office of the Karnataka Lokayukta as the enquiry officer to
frame charges and to conduct enquiry against the aforesaid DGOs.
The Additional Registrar Enquiries-4 prepared Articles of Charge,
Statement of Imputations of mis-conduct, list of documents proposed
to be relied and list of witnesses proposed to be examined in support
of Articles of Charge. Copies of same were issued to the DGOs calling
upon them to appear before this authority and to submit written

statement of their defence.



4. As per order of Hon’ble Uplok-1 & 2/DE/Transfers/2018 of
Registrar, Karnataka Lokayukta dated 06/08/2018 this enquiry file
was transferred from ARE-4 to ARE-13.

5. The Articles of Charge framed by ARE-4 against the DGO are as

below:
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14. The DGO No-1 and 2 appeared before this Enquiry Authority on
13/06/2017 and on the same day their First Oral Statements were
recorded U/Rule 11(9) of KCS (CC &A) Rules 1957. The DGOs
pleaded not guilty and claimed to hold an enquiry. Subsequently
the DGO No-1 and 2 remained absent and hence they were placed
Ex-parte.

15. In order to substantiate the charge, the Disciplinary Authority
examined two witnesses as PW-1 and PW-2 and got marked the

documents at Ex.P-1 to P-11 and closed the evidence.

16. The DGO No-1 and 2 have remained Ex-parte. Hence the

question of SOS, Questionnaire or defence evidence does not arise.

17. Heard, the oral arguments of Learned Presenting Officer.

18. Upon consideration of the charge leveled against the DGO No-1
and 2, the evidence led by the Disciplinary Authority by way of oral
and documentary evidence, the point that arises for my

consideration is as under:
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Point No-1: Whether the Disciplinary
Authority has proved the
charge against the DGO
No-1 and 2.

Point No-2: what order?

19. My finding on the point No-1 is held in the “Affirmative’’ for
the following:

REASONS

20. Point No-1: The complainant has lodged the complaint as per
Ex.P-3. Ex.P-1 and 2 are Form No-I and II. The complainant has
been examined as PW-1. He has reiterated the facts stated in the
complaint. He states that from the year 2011 to 2013, the Talikote
Municipality received several grants under various schemes for the
improvement of the Talikote town. However the said works have not
been properly executed and the amounts have been
misappropriated. PW-1 further states that hence he has lodged the
complaint to this institution. He has produced the Form No-I and II
which are at Ex.P-1 and Ex.P-2. His signatures are at Ex.P-1(a) and
P-2(a). The complaint is at Ex.P-3. The DGO No-1 and 2 have
remained Ex-parte and hence cross examination of PW-1 was taken
as nil. The evidence of the complainant/PW-1 has remained

unchallenged.
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21. The scrutiny Officer Sri. T.S. Gopinath was summoned and
examined as PW-2. He states that from August 2013 to September
2017 he has worked as Public Prosecutor in Karnataka Lokayukta,
Bengaluru. During the said period he has attended the scrutiny
files entrusted by the Hon’ble Lokayukta, Hon’ble Upalokayukta-1
and 2. He further states that he has attended the present case also.
PW-2 further states that the complainant Sri Mohammed H Naykodi
had lodged the complaint to this institution alleging that during the
years 2010-11 and 2012-13 several schemes were granted by the
Government of Karnataka to Talikote Municipality. However the
said schemes and grants have not been properly executed by the
DGO No-1 and 2. The funds have been misused and
misappropriated by the DGO No-1 and 2. Hence the complainant
had requested for a detailed investigation into the matter. PW-2
further states that accordingly the case was registered U/s 9 of the
Karnataka Lokayukta Act 1984 and investigation was conducted.
After initial investigation and from the comments of the Respondents
it was found that there was a prima facie case against the present
DGO No-1 and 2. Accordingly the investigation was taken up
against the DGO No-1 and 2. The DGO No-1 Sri. C.S. Ningolli was
the Junior Engineer of Talikote Municipality, District Vijayapura.
The DGO No-2 Sri. Mahesh Heralagi was the Chief Officer of Talikote
Municipality during the relevant period. PW-2 further states that,
the DGO No-1 and 2 have not furnished the records pertaining to
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several schemes of Talikote Municipality for the period from 2011 to
2014. He further states that during the said period of 2011 to 2014,
though the Government had released funds to several schemes, the
DGO No-1 and 2 have merely stated that the schemes have been
completed. However they have not produced the relevant

documents pertaining to the said schemes and grants.

22. PW-2 further states that the Technical and Audit Cell (TAC) of
Karnataka Lokayukta, Bengaluru had written several letters to the
DGO No-1 and 2 to furnish the documents pertaining to these works
and schemes. In spite of it, the DGO No.1 and 2 have not furnished
the documents to the Lokayukta institution. He further states that
the DGO No-2 in his letter dated : 25/08/2016 has stated that the
DGO No-1 Sri. C.S. Ningolli has not handed over the charge of the
documents pertaining to these works and hence he is unable to
produce the said documents. The DGO No-2 has only produced the

charge list.

23. PW-2 further states that when the charge list for the works
carried out by Talikote Municipality for the years 2010-11 and 2011
-12 and the grants released by the Government of Karnataka under
the SFC grants are verified they do not tally with each other. He
further states that the DGO No-1 has not produced the documents
pertaining to 46 works. The DGO No-2 being the Chief Officer has

not taken any action to secure the documents from DGO No-1. He
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further states that the conduct of the DGO No-2 in stating that the
DGO No-1 has not handed over the documents is a lame excuse

which amounts to misconduct.

24. PW-2 further states that at the time of scrutiny he has verified

the following documents.

» Ex.P-4 is the information provided by Talikote Municipality to
the complainant dated : 31/07/2013. On careful perusal of
this document it is observed that the complainant has filed an
application under the RTI Act and he has secured the

information from the Talikote Municipality.

» Ex.P-5 is the information provided by the Directorate of
Municipal Administration, Bengaluru with regard to SFC
grants released to Talikote Municipality for the year 2010-11,

--2011-2012 and- 2012-2013.- On careful —perusal of these
documents it is observed that under the SFC grant several
schemes have been granted and funds have been released to

the Talikote Municipality.

»Ex.P-6 is the copy of endorsement dated : 07/07/2015. 1t
pertains to the notice issued by this institution calling upon
the DGO No-1 and 2 and others to furnish the required

documents pertaining to the allegations of the complainant.
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» Ex.P-7 and Ex.P-8 are the letters written by the Chief Officer,
Talikote Municipality to the Chiel Engineer, TAC, Karnataka
Lokayukta, Bengaluru dated :19/07/2016 and 11/05/2016.

» Ex.P-9 and Ex.P-10 are the list of approved works sanctioned
to Talikote Municipality for the years 2010-11 and 2011-12.

» The Ex.P-11 is the letter of DGO No-1 dated :19/09/2016

along with charge list.

25. PW-2 further states that on careful perusal of the documents
at Ex.P-4 to Ex.P-11 a prima facie case was made out and
accordingly the Hon’ble Upalokayukta has sent a report U/s 12(3) of
Karnataka Lokayukta Act 1984.

26. The DGO No-1 and 2 have remained Ex-parte and hence the

evidence of PW-2 has also remained unchallenged.

27. 1 have carefully gone through the oral evidence of the
complainant and the scrutiny officer i.e PW-1 and 2. The charge
against the DGO No-1 and 2 is that even though several letters were
written to the DGO No-1 and 2 to submit the relevant documents
pertaining to the grants under the SFC scheme and the works

executed during the year 2010-11, 2011-12 and 2012-13 by the
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Talikote Municipality, the DGO No-1 and 2 have failed to comply

with the said directions.

28. PW-1 in his evidence has stated that the grants sanctioned to
Talikote Municipality were not properly utilized and the funds were
misused. Based upon the complaint the investigation was taken up
and the matter was entrusted to the Technical and Audit Cell (TAC)
of Karnataka Lokayukta, Bengaluru. PW-2 in his evidence has
categorically stated that at the time of scrutiny he has written
several letters to DGO No-1 and 2 to furnish the relevant documents
pertaining to the works executed by the Talikote Municipality
during the years 2010-11, 2011-12 and 2012-13. However DGO
No-1 and 2 have not furnished the said documents and the conduct
of DGO No-1 and 2 amounts to misconduct. PW-2 further states
that even the Technical and Audit Cell (TAC) of Karnataka
Lokayukta, Bengaluru had written several letters to produce the
relevant c_i’oc_urr;ents \;viﬂ_l regard to several schemes and grants for
the years 2010-11, 2011-12 and 2012-13. However DGO No-1 and 2
have failed to produce the documents with regard to the said works

executed by the Talikote Municipality.

29. PW-2 in support of his contention has produced the
documents at Ex.P-4 to Ex.P-11. [ have carefully gone through the
documents produced by the scrutiny officer. It is observed that the

scrutiny officer i.e the Public Prosecutor, Karnataka Lokayukta,
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Bengaluru has written several letters to DGO No-1 and 2 calling
upon them to furnish the documents pertaining to the works
executed, work orders, grants etc., In spite of it DGO No-1 and 2
have not produced the documents pertaining to the said works.
Apart from it the Technical and Audit Cell (TAC) of Karnataka
Lokayukta, Bengaluru had also written several letters to DGO No-1
and 2 to furnish the documents pertaining the several schemes and
grants under the SFC grants of the Government of Karnataka. Even
though several letters were written, DGO No-1 and 2 have not
produced the relevant documents. From perusal of Ex.P-6, dated:
07/07/2015, it is observed that a notice has been issued to DGO
No-1 and 2 calling upon them to furnish the documents. The DGO
No-1 and 2 were called upon to furnish the documents pertaining to
the schemes under taken by the Talikote Municipality under the
SFC grants. However DGO No-1 and 2 have not furnished the
necessary documents. The conduct of DGO No-1 and 2 in not
producing the documents pertaining to the said works under the
SFC schemes for the years 2010-11, 2011-12 and 2012-13 amounts
to misconduct. DGO No-1 Sri. C.S. Ningolli was the Junior Engineer
of Talikote Municipality and DGO No-2 was the Chief Officer of
Talikote Municipality during the relevant period. DGO No-1 and 2
were under an obligation and a duty was cast upon them to
produce the documents as directed by the Technical and Audit Cell
(TAC), Karnataka Lokayukta, Bengaluru and the scrutiny officer.
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Hence I am of the opinion that the failure of DGO No-1 and 2 in not
furnishing the documents pertaining to said works of Talikote
Municipality for the relevant period amounts to misconduct.

Accordingly I answer point No.1 in the “Affirmative”.

Point No-2: For the reasons stated in Point No-1, I proceed

to pass the following,

:: ORDER ::

The Disciplinary Authority has proved the
charges against the DGO No-1) Sri. C.S. Ningolli,
Junior Engineer (Retired), KHB Colony,
Muddebihal, Vijayapura District and DGO No-2)
Sri. Mahesh Heralagi, Chief Officer, Talikote
Towm Municipal Council, Muddebihal Taluk,

- Vijayapura District.

30. This report is submitted to Hon’ble Upa Lokayukta-1 in a

sealed cover for kind perusal and for further action in the matter.

Dated this the 24" day of March 2021
) v g

(Patil Mohankumar Bhimanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore
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ANNEXURES

Witness examined on behalf of the Disciplinary
Authority

PW-1: Sri Patte Mohammed (Original)

PW-2: Sri. T.S. Gopinath (Original)

Witness examined on behalf of the Defence
il I ~Nil e LN

Documents marked on behalf of the Disciplinary
Authority

Ex. P-1: Form No-1(Original)
Ex.P-1: Signature of the complainant

Ex.P-2: Form No-II (Original)
Ex.P-2: Signature of the complainant

Ex. P-3: Complaint (Xerox copies)

Ex.P-4 is the information provided by Talikote
Municipality to the complainant dated: 31/07/2013
(Xerox copies)

Ex.P-5 is the information provided by the Directorate
Municipal Administrative, Bengaluru with regard to
SFC grants released to Talikote Municipality for the
year 2010-11, 2011-12 and 2012-2013 (Xerox copies)

Ex.P-6 is the copy of endorsement dated:
07/07/2015 (xerox copy)

Ex.P-7 is the letter written by the Chief Officer,
Talikote Municipality to the Chief Engineer,
Karnataka Lokayukta, Bengaluru dated:

19/07 /2016 (Xerox copies)

Ex.P-8 is the letter written by the Chief Officer,
Talikote Municipality to the Chief Engineer,

Karnataka Lokayukta, Bengaluru dated:
11/05/2016 (Original)

Ex.P-9 is the list of grant sanctioned to Talikote
Muncipality in the years 2010-11 and 2011-12
(Xerox copies)
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Ex.P-10 is the list of grant sanctioned to Talikote
Muncipality in the years 2010-11 and 2011-12
(Originals)

Ex.P-11 is the letter of DGO No-1
dated:19/09/2016, page no. 82-83 originals, page
no.84-87 xerox copies, page no. 88-89 originals,
page no. 90-91 xerox copies, page no.92 original
page no. 93 xerox , page no. 94-110 original
photographs

Documents marked on behalf of the DGO

Nil

Dated this the 241{‘ day of March 2021
\w’)
(Patil Moha Tlfl\ar Bhimanagouda)
Additional Registrar Enquiries-13

Karnataka Lokayukta
Bangalore.
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KARNATAKA LOKAYUKTA

No.Uplok-1/DE/545/2017 /ARE-13 M.S. Building,
Dr. B.R. Ambedkar Road,
Bangalore-56001
Date: 24 /03/2021.

s NOTE ::
Sub:- Departmental enquiry against,
1) Sri. C.S. Ningolli, Junior Engineer

(Retd), KHB Colony, Muddebihal,
Vijayapura District and

2) Sri. Mahesh Heralagi, Chief Officer,
Talikote Town Municipal Council,
Muddebihal Taluk, Vijayapura District-reg.

Ref :-1) Report u/s 12(3) of the K.L Act, 1984
in Compt/Uplok/BGM/2509/2013/
PP, dated: 21/11/2016.

2) Govt. Order No. Seoq 184 8208 2016,
Sonsedd, dated: 03/04/2017.

3) Nomination Order No.UPLOK-1/DE/
545/2017, Bengaluru, dated:
17/04/2017.

* %k % % %

With reference to the subject and reference cited above, original report
in sealed cover and connected original records as per Pherist are submitted

herewith for kind perusal and needful.

s Particulars of Documents Page
No. - Nos.
File 1 | Order Sheet File (Original). 1-17
File 2 | Documents containing : 18-22

1.12(3) of the K.L Act, 1984 in
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Compt/Uplok/BGM/2509/2013/
PP, dated: 21/11/2016 (xerox).

I[I. Govt. Order No. Swa 184 8208 2016,

Sonend, dated: 03/04/2017 23-26
(xerox).
I1I. Nomination Order No. UPLOK-1/DE/
545/2017, Bengaluru, dated: 27-28
17/04/2017 (xerox)
V. Articles of charge dated: 12/05/2017 29-35
(Original).
VI. First Oral Statement of DGO No-1 dated : 36
13/06/2017 (Original)
VII. First Oral Statement of DGO No-2 dated 37

: 13/06/2017 (Original)

File 3 Witness examined on behalf of the Disciplinary
Authority
PW-1: Sri Patte Mohammed (Original) 38-39
PW-2: Sri. T.S. Gopinath (Original) 40-44
- Witness examined on behalf of the
Defence
Nil
_File 4 Documents marked on behalf of the Disciplinary
Authority
| Ex. P-1: Form No-1(Original) N  45-46 |
Ex.P-1: Signature of the complainant
Ex.P-2: Form No-II (Original) 47
Ex.P-2: Signature of the complainant
Ex. P-3: Complaint (Xerox copies) 48-49
Ex.P-4 is the information provided by 50-60
Talikote Municipality to the complainant
dated: 31/07/2013 ( Xerox copies)
Ex.P-5 is the information provided by the 61-71

Directorate Municipal Administrative,
Bengaluru with regard to SFC grants
released to Talikote Municipality for the year
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2010-11, 2011-12 and 2012-2013 (Xerox
copies)

Ex.P-6 is the copy of endorsement dated: 72
07/07/2015 (xerox copy)

Ex.P-7 is the letter written by the Chief 73-74
Officer, Talikote Municipality to the Chief
Engineer, Karnataka Lokayukta, Bengaluru
dated: 19/07/2016 (Xerox copies)

Ex.P-8 is the letter written by the Chief 75
Officer, Talikote Municipality to the Chief
Engineer, Karnataka Lokayukta, Bengaluru
dated: 11/05/2016 (Original)

Ex.P-9 is the list of grant sanctioned to 76-78
Talikote Muncipality in the years 2010-11
and 2011-12 (Xerox copies)

Ex.P-10 is the list of grant sanctioned to 79-81
Talikote Muncipality in the years 2010-11
and 2011-12 (Originals)

Ex.P-11 is the letter of DGO No-1 82-110
dated:19/09/2016, page no. 82-83 originals,
page no.84-87 xerox copies, page no. 88-89
originals, page no. 90-91 xerox copies,
page no.92 original page no. 93 xerox , page
no. 94-110 original photographs

Documents marked on behalf of the
DGO

Nil

D.O.R of the DGO No-1 is 30/06/2014.
D.O.R of the DGO No-2 is 30/11/2020.
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Receipt of the above report and original records may kindly be
acknowledged. 0 ,' (v_}'\/ \
(Patil Moh. mar Bhimanagouda)
Additional Registrar Enquiries-13

Karnataka Lokayukta,
Bangalore.

The Hon’ble Upa Lokayukta-1,
Karnataka Lokayukta,
Bangalore.



GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/545/2017/ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 29/03/2021

RECOMMENDATION

Sub:- Departmental inquiry against;

1) Sri C.S. Ningolli, the then Junior Engineer, Town
Municipal Council, Talikote (Now retired and
residing at K.H.B. Colony, Muddebihal, Vijayapura
District);

2) Sri Mahesh Heralagi, Chief officer, Town Municipal
Council, Talikote, Muddebihal Taluk, Vijayapura
District — Reg.

Ref:- 1) Govt. Order No.s8ws 184 @x0s 2016, Bengaluru dated
3/4/2017.

2) Nomination order No.UPLOK-1/DE/545/2017,
Bengaluru dated 17/4/2017 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 24/3/2021 of Additional
Registrar of Enquiries-13, Karnataka Lokayukta,
Bengaluru

The Government by its order dated 3/4/2017 initiated the
disciplinary proceedings against (1) Sri C.S. Ningolli, the then
Junior Engineer, Town Municipal Council, Talikote (now retired
and residing at KHB Colony, Muddebihal, Vijayapura District) and
(2) Sri Mahesh Heralagi, Chief Officer, Town Municipal Council,
Talikote, Muddebihal Taluk, Vijayapura District (hereinafter
referred to as Delinquent Government Officials 1 & 2, for short as
DGO-1 & DGO-2 respectively) and entrusted the Departmental

Inquiry to this Institution.
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2. This Institution by Nomination Order No.UPLOK-1/DE/545/
2017, Bengaluru dated 17/4/2017 nominated the Additional
Registrar of Enquiries-4, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGOs 1 & 2 for the alleged charge of misconduct,
said to have been committed by them. Subsequently, by Order
No.UPLOK-18&2/DE/Transfers/2018 dated 6/8/2018, the
Additional Registrar of Enquiries-13, Karnataka Lokayukta,
Bengaluru was re-nominated as inquiry officer to conduct

departmental inquiry against DGOs 1 & 2.

3. The DGO-1 Sri C.S. Ningolli, the then Junior Engineer, Town
Municipal Council, Talikote and DGO-2 Sri Mahesh Heralagi, Chief
Officer, Town Municipal Council, Talikote, Muddebihal Taluk,
Vijayapura District was tried for the following charge:-

“VeP)/1Ve SToDB TTord PIT/EE  A.DXF. Z)orirae%, ]

300N ©YONOBTI, 3.0, TSR, BT VTP, DWODTT

BG ToNR  e)/23¢  STOT  TFoFO JOBTOOT/L  WTES

ﬂﬁ—)\j ) NETHAOERS T ORmeil '!"\")"')PQ =~ a? ot m—ed S A
—_— A At Ty ShIIN] vévw-vw, ST TITNS A A A R AT S VW(E;W
DEODTRT 23 Qé BT degyngs 2010-11, 2011-12 3:33 2012-133¢

MORQ DWONTT B Tovdeet THTRYE [EWOT FRRYIRT
@zpdoagp FORMOONE  DWT NP WTTBT rj\ TOWOHAT
ASNTT), TORPTRIRS  Seeso0ing oﬂ@o& F008B
DPONOOT  LIZes BINGI, JeRFTR B Spesoins FOF oio
QWO XD T wémam%, 908N DJ03:19/07/2016
SoTH  Tewdeetdod BOYHTOONED  BY, I MR
FOWORATOZH ma)e?ﬁeémcl AR  TOBDBRATTIDYTHOTD
BPAT, W) FoWOFTe [NSNY TRINW NG WGP AT

o

T eBTRTE TN ToDSNRTR. IR3MN FORZ ¢ /TomTRRTe
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férwéei@ewdnﬁdogea. JeY-1 DB 2J¢ YOI XFor O
SPBOD  ArO  RewWFOONGY,  IMMNRY  FFR,  TooIohY
WOBPEDE  BIFW, PO, IpedXTBe,  TTFEIT  Fealdn
BOBYB  0e30DY  IBDER0RT), FIoFET  Xord  Rewmo
(RT3BFS) DODIRRE 19660 (3)(i) 00T (iff) S DeoFIoDR,
POQOLA  TNVFRI DINTY, B3 DT/  FWHTITTW WO
DWTHBRRTTESCTOD & BReTWBREHH.”

4. The Inquiry Officer (Additional Registrar of Enquiries-13) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charge
against DGO-1 Sri C.S. Ningolli, the then Junior Engineer, Town
Municipal Council, Talikote (now retired and residing at KHB
Colony, Muddebihal, Vijayapura District) and DGO-2 Sri Mahesh
Heralagi, Chief Officer, Town Municipal Council, Talikote,
Muddebihal Taluk, Vijayapura District.

5l On re-consideration of inquiry report and taking note of the
totahty of the 01rcumstances of the case, I do not find any reason
to 1nterfere Wlth the f1nd1ngs recorded by the Inquiry Offlcer It is
hereby recommended to the Government to accept the report of

Inquiry Officer.

6. As per the First Oral Statement submitted by DGOs 1 & 2;

(i) DGO-1 Sri C.S. Ningolli has retired from service on
30/6/2014;

(ii) DGO-2 Sri Mahesh Heralagi has retired from service
on 30/11/2020 (during the pendency of inquiry)
7. Having regard to the nature of charge proved against DGO-1

Sri C.S. Ningolli, the then Junior Engineer, Town Municipal
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Council, Talikote (now retired and residing at KHB Colony,
Muddebihal, Vijayapura District) and DGO-2 Sri Mahesh Heralagi,
Chief Officer, Town Municipal Council, Talikote, Muddebihal
Taluk, Vijayapura District, it is hereby recommended to the

Government for imposing penalty of;

(1) withholding 5% of pension payable to DGO-1 Sri
C.S. Ningolli, for a period of S years;

(ii)  withholding 5% of pension payable to DGO-2 Sri
Mahesh Heralagi, for a period of 5 years.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

TN 29/

(JUSTICE B.S.PATIL)
Upalokayukta
State of Karnataka,
Bengaluru
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